IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

AT HYDER BAD

ORIGINAL APPLICATION NO.1362/95

—— e 0 S e S S

DATE__OF _OROER__:

Betwesen (-

G.Laxmaiah Chary

7

And

1. The Chief Genaral Manager,

Counsel for the Applicant :

Counsel for the Respondents :

Telecommunications, AP Circle,
Dept. af Telecommunications,
Govt, of India, Hyderabad,

The District Telecom Engineer,
Karimnagar Oistrict,

Dept. of 'elecommunic ations,
Govt. of India,

Karimnagar (AP) = 505 (001,

The Sub-Divisional Officer,
Telecom, Karimnagar “ub=-Divieion,
Dept. of "slecommunications,
Karimnagar (AP) =--505 001,

Shri

CORAM:

THE HON'BLE SHRI A.V.HARIDASAN

THE HON'BLE SHRI H.RAJENDRA PRASAD

't MEMBER

HYDERABAD BENCH

26-02-1998,

se e App licant

ves Respondénts

$

P.Naveen Rao

Shri K.Ramulu, Addl,CGSC

VICE-CHAIRMAN (ERNAKULAM BENCH)

(A)

(0rder per Hon'ble Shri A.V.Haridasan, Vice-Chairman).
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(Order per Hon'ble Shri A.V.Haridasan, Uica—chai:man).

* * *

Heard Sri Phaniréj for Sri P.Navesn Rao, counsal for the appli-

cant and Ms.Shyama Por Sri K.Ramulu, standing counsel for the respon-’

dents. -

2. Learned counsel for the applicant states that the applicant
is no more interested in proéecuting the matter end the appliea-
tion may be dismigssed as withdrawn. Hence the application is
dismissed as ui;hdraun lgaving the parties to besar their own costs.
Tk by

"(H.RAJENDRR—FRASAD) (AV.HARIDASAN) |
Member (A) Vice-Chairman (Ernakulam Bench)

Dated: 26th February, 1998, IQ(T\J//’///:&“- {
Oictated in Open Court, (}éﬂ" LN
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0.A.1362/95.

To

1. The

Chief General Manager,

Telecommunications, AP Circle,

Lep

t.of Telecommunications,

Govt.of India, Hyderabad.

2. The

District Telecom Engineer,

Karimnagar Dist.Dept.of TEIecommunications,

Govt.of India, Karimnagar.A.P.l.

3. The

Sub Divisional Officer, Telecom,

Karimnagar Sub Division,
pept.of Telecommunications,
Karimnagar A.P. 1.

4, One
5. One
6., One

7.0 One

pva

copy to Mr, P.Naveen Rao, Advocate, cAT. Hyd.
copy to Mr.K.Ramulu, addl ,CGsC., CAT,Hyd.
copy to DR(A) CAT.Hyd.

sSpare COpYe.
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h\ LEFABAD BENCH AT HYDERABAD
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This HOM'SLE ‘i\.H.hAuENDE (A, PRASAD:M(A)
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Adnitteli and Interim directions
Issuedg,
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- Allowed W
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LDismissed as withdrawn
Dismissed for Default,
Ordered/Rejelcted.
No.prder as to costs.
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